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the entire House and at the approp-
priate time, we shall consider what
necessary steps possible may have to
be devised, in consultation with all the
representatives of the various groups
and parties here for the purpose of
seeing if, during the working of the
emergency, any further safeguard
would be necessary for the protection
of officers carrying out their duties.

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of order. Sir.
Under Rule 110, the Minister has to
ask for leave to withdraw the Bill.

Mr, Speaker: It is not withdrawn;
he does not proceed with it,

Shri Hari Vishnu Kamath:
has been introduced.

But it

Mr. Speaker: Yes, but at this time,
he does not want to proceed with the
Bill.

Shri Hari Vishnu EKamath:
110 says:

Rule

“The member in charge of a
Bill may at any stage of the Bill
move for leave to withdraw the
Bill...... e

Mr. Speaker: If he has to with-
draw it, then alone he may ask for
leave.

13.34 hrs.

'Sarr SOoNAVANE in the Chair]

OIL AND NATURAL GAS COM-
MISSION (AMENDMENT) BILL

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir); I
beg to move*:

“That the Bill further to amend
the Qil and Natural Gas Com-
mission Aect, 1959, be taken into
consideration.”

APRIL. 28, 1964 Natural Gas Commis-

13226
sion (Amendinent) Bill

This is a very gimple Bill, and I
do not wish to make s long speech
on it. The Oil and Natural Gas Com-
mission iz carrying on valuable na-
tional work in exploring and produc-
ing pretroleum and natural gas from
the resources of the country. Formerly
land for this purpose used to be ac-
quired under part 7 of the Land Ac-
quisition Act. After the amendment
of the Land Acquisition Act carried
out in 1962 and the rules made there-
under, land acquisition for the pur-
pose of companies has become ex-
tremely difficult, cumbersome and a
long drawn out process. This has in~
terfered with the work of the Oil and
Natural Gas Commission and there-
fore, I have moved that the land for
the Commission may pe acquired un-
der any of the sections of the Land
Acquisition Act, because it is for a
public purpose. This will expedite
very much the work of the 0i] and
Natural Gas Commission.

I move that the Bill be taken into
consideration.

Mr. Chairman: Motion moved.

“That the Bill further to amend
the Oil and Natural Gas Com-
mission Act, 1959, be taken into
consideration.”

Shri 5. M. Banerjee (Kanpur): Sir,
while initiating the debate, the hon.
Minister has not said anything about
those provisions of the Land Acquisi-
tion Act wherein it is laid down that
if land is acquired from a peasant,
he shoulg be paid compensation at the
market value plus 5 per cent. I would
like to know whether the Minister
can give us an idea as to the total
land required for the purpose of the
Commission and whether that land
will be acquired by the State Gov-
ernment and given to the Central
Government for this Commission ang
what would be the rate of compensa-
tion to be given to the peasants.

*Moveq with the recommendation of

the President,
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If land can be acquired with mutua)
consent and agreement, there may not
be any trouble. The Minister has ex-
perience of land acquisition for IITs
where a lot of trouble arose only be=
cause this could not be agreed to by
the peasants. So, this point regquires
clarification. I will request him +to
kindly let us know how he is going
to acquire the land and whether com~
pensation will be in conformity with
the Land Acquisition Act passed here.

Shri ©Oza (Surendranagar): Sir,
when the Land acquisition Act was
under consideration of the House, con-
tentions were raised by several Mem-
bers that when land has to be ac-
quired, for companies, they should be
treated differently. At that time, I
was very unhappy because after all,
the companies for which land was to
be acquired, were floateq for putting
up some industries which were consis-
tent with our Plan. It is good that
the Oil and Natural Gas Commis-
sion has a separate Act for itself, so
that they can come before Parlia-
ment and get it amended suitably, so
that when they want land, they can
acquire it easily.

But what will happen to other com-
panies who will also be needing land
for industrial purposes? We want to
industrialise this country as rapidly
as possible, because jt is our policy
that we want to take off the popu-
lation from the primary sector, i.e.
the agricultural sector, to the secon-
dary sector as rapidly as possible.
That is what was being done by the
companies. When the Land Acquisi-
tion Act was being considered, this
was the impediment which was to be
faced. Ultimately we realised that
the particular Commission is facing
this difficulty. In the same way,
companies which are engageg in in-
dustrially developing the country are
also facing the same difficulties, Where
will these companies go? They have
no  Act of their own. They will be
experiencing the same dilatory tactics
which this Commission is experienc-

VAISAKHA 8, 1886 (SAKA) _ Natural Gas

13228
Commission
(Amendment) Bill

ing today. So [ wish, because we
found that lands cannot be acquired
easily, we, ultimately, relax the Act
aiso. 1 hope the Law Ministry will
take into consideration the fact that
this is a particular difficulty which the
public sector is facing in respect of in-
dustries which we have regarded as
essential for the development of this
country.

As I said, Sir, I fully endorse this
Bill. We have to take a lesson from
this Bill for amending the Land
Acquisition Aect. That is the point I
want to submit at this stage.

Shri P. R. Patel (Patan): Sir, I
support the Bill, and I think this is
the proper Bill for the progress of
the country. Lang is required for
drilling by the Oil and Natural Gas
Commission. If land is not given,
then the progress will stop.

But, Sir, I am at 5 loss to under-
stand one thing. The Oil and Natural
Gas Commission is a Government
concern for all purposes. When they
go for a survey, whether oil is there
or not, naturally they have to pass
over certain fields. They may do so
and nobody objects to it. But very
recently when I had been to Harij
Taluka in my constitusncy, complaints
were made to me that trucks and
motors are driven through standing
crops and no damages are given to
the cultivators. Lands of the cultiva-
tors may be acquired for this purpose,
I do not object. But at least so long
as the lands are not acquired, when
cropg are damaged due to the survey
made for oil, I think it is the duty
of the Commission to pay full com-
pensation for the damages done. Last
year T was at Ranuj and other places.
I received the same type of com-
plaints. These persons who work in
this Commission think that they form
a super-government and they can do
any damage. They care very little
for the damages done. I would,
therefore, request wyou, Sir, and
through you the Commission, that
wherever these people go, if they
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have to drive trucks and motrs
through standing crops, they may do
it but they must then and there assess
the damages and manage to pay it to
the cultivators.

With these remarks, I support the
Bill, and I woulg say that there is
nothing to s«y against this Bill.

Dr. L. M. Singhvi (Jodhpur): Mr.
Chairman, Sir, 1 only wish to wel-
come the introduction of this Bill,
because it is one of the many
measures which would facilitate the
progress of one of the most important
sectors of our industrial growth.

Many of us were dismayeq when
the present incumbent of this office
was shifted from the charge of the
Ministry of Edducation anq Scientific
Research and Cultura) Affairs to this
new ministry, because all those who
knew him respected him as a great
educationist and ag one interested in
arts, culture and scientific research.
That sense of dismay has, I think,
been dispelleq by the dynamie
leadership he has given to the charge
he now has under him. Indeed, Sir,
it may be said with a measure of
justification that it is on the function-
ing of this Ministry that the entire
progress of this country may depend,
because it is through the due deve-
lopment of petrochemicals in this
country that, as 3 matter of fact,
we can hope to reach a stage of

self-generating economy, It is
through  development of petro-
chemicals in this country that we

may really hope to achieve 5 stage
breaking through the present stale-
mate into which we find ourselves.
T hope, Sir, that the Minister will be
able to tell us, while he is replying to
this debate, about blueprint of pro-
gress he has in view in the field of pe-
tro-chemicals and how he hopes to
achieve the economic progress which
is very basic to this country today.

1 support this Bill because it is
obvious that the existing section 24
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is somewhat anomalous. From a
bare perusal of the existing section
24 of the Act it ig clear that while
land required by the Commission
was considered to be or deemed to
be needed for public purpose, it
was provided that such land shall
be acquired by the commission ag if
the provisions of Part VII of the
Land Acquisition Act, 1894, were
applicable to it and the Commission
were a company within the meaning
of clause (e) of section 3 of the said
Act. N 1|

Ags the Statement of Objects and
Reasons shows wery convincingly,
what is intended to do now is to
provide a procedure for acquisition
of land which will not be a time-
consuming procesg as has been
hitherto. It is only right that the
House lends its full support to this
measure because this i a measure
calculated to take away an anomaly
on the statute-book ang to effectuate
a public purpose which has been
recognised in the existing statute as
a public purpose,

Sir, I will support the Bill, and I
hope that the hon. Minister will be
able to give us a glimpse of the
working of his mind in the matter
of development of the petrochemicals
industry about which we have been
reading heartening statements in the
Press,

Shrimati Yashoda Reddy (Kur-
nool): Mr. Chairman, Sir, I  just
stand on this occasion to congratulate
this Ministry for having brought
this measure. Certainly, land is
needed for the Government and it
has to be acquired. But I would
like to say one thing, that whenever
the land is acquired, as has been just
said by my hon. friend. Shri Patel,
the damages. whatever they are,
should immediately be given to the
owners. No man rich or poor should
feel that the Government has taken
away his land without giving him
his due compensation,
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Secondly, 1 would just like to re-
mind the hon. Minister that when
he was replying to the debate on
the Demands for Granfs relating to
his Ministry, while he answered
many questions he never covered the

Godavari Delta area and the
Cauveri area where the Qil and
Natural Gas Commission people

have found enough evidence-to say
that there is oil. From the geo-
physical survey that has been con-
ducted by this department and from
the data that is available, as far as
my information goes, it js seen that
the entire area right from Godavari
Delta downwards is very rich in its
oi] finds. I would like to know why,
having done the geophysical survey,
this Ministry has not gone into the
seismic survey which is the second
process? I would like to know
whether they are going to send at
least this year another unit of men—
usually in a working period they
send two or three units of men to
work—to work in that place. I
would request the hon. Minister to
expedite the work as far as the
Godavari Delta is concerned so that
the seismic surveyv is taken up early.
I have not seen the chart, but from
the information that I have got and
the data available from the geo-
physical survey, I am told that the
results are very encouraging, ang it
will not be surprising if one day
this area gives wery good yields.
Therefore, both from the point of
view of national development and
also from the point of view of
regional development, I would
suggest that the hon Minister should
take immediate action in the mnext
working season and send a seismic
survey team to Andhra Pradesh,
especially to the Godavarl area.

Shri Warior (Trichur): T support
this Bill but there are two or three
things which I wish to bring to the
attention of the hon. Minister. The
first thing is that the projects report
must be finalised before acquisition
proceedings begin. It is well
known to the hon. Minister
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as to what happened in the case of
the phyto-chemicals project Land
was acquired, much money was
spent but after all that the project
report was mnot finalised and the
project is still hanging fire, So, it is
a loss to the public treasury. Not
only that, there was so much of
harassment to the people. Un-
necessarily they were evicted. There
are many such projects which have
come to our knowledge where the
peasents are evicted, the holders of
the land were driven away and the
project did not come through. Why
should that be done? So, until and
unless there is finality in the project-
making...._,

13232

Dr. L. M. Singhvi: That is a story
of the past,

Shri Warior: The story of the past
must be present in the mind of the
hon. Minister for the present and
the future.

The sceond point is that the evicted
persons and landholders should not
always be left to the tender mercy of
the State Governments. I know that
this subject comes within the purview
of the State Government, but actually
the projects are under the Central
Government and the money is paid by
the Central Government. So, why
should the peasants and the landhold-
ers suffer at the hands of the State
Governments for any matter in which
the State Government may find that
they cannot make the payment or do
some such thing? There is so much
trouble in actually paying them in
time and in paying them the real mar-
ket price. There is s0 much of hag-
gling. I do not know why it is so. -
There is the Government machinery to
evaluate the land and to know what
market price is prevalent in the neigh-
bourhood. All these things are there.
Still, if the small holders specially are
to seek the intervention of the courts
for a correct appraisal of the value of
their land or for getting redemption
from the Government, it is a hardship
for them. I know that there are cer-
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tain matters involved in it. In these
transactions the State Governments
and the Central’ Government are al-
ways making some big adjustments.
The aid and loans given by the Cen-
tral Government to the State Govern-
ments will be adjusted by the prices
which are given to the landholders;
but these adjustments come in the
way ol having a peacefu]l settlement

of all these accounts. This should
not be so,

The third point is that most of
these pegple who are ousted
their livelihood are cultivators.

They live upon their lands and culti-
wvate something. When they are
driven out, there must be a provi-
sion to see that prior consideration
is given to them for employment.
That could be done. At least in the
non-technical services these people
could be employed usefully. Local
employment should also be cheaper
to the Government than employing
people from distant places. These
things must be looked into and taken
care of before Government take arbi-
trary powers to acquire lands and
send out those people who are settled
there.

More than that, I think, most of
the projects even after finalisation are
held up for want of sufficient powers
with the Government for land acqui-
sition, not only in this Department but
in various departments. That aspect
also must be considered. It is high
time that the Planning Commission
itself took this land acquisiton prob-
lern more seriously and dealt with it
as a problem covering the entire land
of India so that all the States come
within the purview of that and a uni-
form policy is adopted in this connec-
tion not only by this Ministry but by
all other ministries. The project
should not be held up for want of
land acquisition. It is a cumbesome
process and it must be simplified more
and more so that speedier action could
be taken.
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With these words, I support
Bill.

Shri S. C. Samanta (Tamluk): Mr.
Chairman, Sir, I gladly welcome the
Bill and thank the hon. Minister for
bringing it before the House. But, at
the same time, I would place before
him some facts which are worthy of
consideration.

About land acquisition the Law
Commission made a survey in the
country and recommended that ac-
cording to the Land Acquisition Act,
1894, compensation should be fixed
according to the market price preva-
lent when a notification was made for
the acquisition of the land. It may be
two, three or five years ago when a
preliminary notification was made
which is necessary in thiz case also
and the compensation will be caleu-
lated according to the market price at
that time and not according to the
market price at the time when the
land will be acquired. That is the
difficulty. In order to avoid that
difficulty the hon, Minister has brought
this Bill so that this important work
may be carried out without any im-
pediment. But I would ask the Gov-
ernment one thing. There iz so much
grumbling in the country. You are
aware that about the acquisition of
land at Ghaziabad, so many things
have been heard in this House and
our hon. Prime Minister was forced
to say that compensation should be
paid according to the market price at
the time when the land has been
taken. But the Land Acquisition Act
has not been amended; so. people are
not getting even that much amount by
which they might be able to acquire
at least taht much of land elsewhere.
These are the difficulties which have
been found out and through the hon.
Minister T would request the Govern-
ment to look to the amendment which
is urgently necessary. In the funda-
mental rights we say that no people
will be affected by acquisition, but
here we have evidence which induced
the Government and the hon. Prime
Minister to say that those people are
being affected. So, the Land Acquisi-
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tion Act should be amended and not
that Government should bring for-
ward some legislation for some work
and carry on the work. However, in
view of the importance of this Minis-
try this thing is necessary and 1
wholeheartedly support it; but, at the
same time, T request the Government
that an amendment of the Land.
Acquisition Act, 1894 should be brou-
ght forward at once.

14 hrs.

Shrimati Lakshmikanthamma (Kha-
mmam): Sir, I am sure that the Oil
and Natural Gas Commission (Amend-
ment) Bill, 1964, will gain support
from all the hon. Members which 1s
evident from the speeches of hon.
Members. | agree with Shri Patel
and other hon. Members when they
say that adequate compensation should
be paid to the owners of land whose
lands are acquired by the Qil and
Natural Gas Commission. In the
statement of objects and reasons it has
been said that difficulty is being ex-
perienced in acquiring land expediti-
ously for carrying out oil exploration
and production programmes of the
Commission and this may adversely
affect the target for production of
crude oil and gas. After the Chinese
invasion specially it has been felt by
us how important it iz for us to be
self-sufficient in o0il and natural gas,
petroleum, chemicals etc. specially in
view of the foreign exchange difficul-
ties which we are facing. I am sure
this country is rich in oil and natural
gas. I do not think anybody will ob-
ject to its work. Rather, the people
will be too eager to see that there
should not be any delay in the imple-
mentation of the exploration and pro-
duction programmes of the Commis-
sion. We are anxiously waiting to
find places where there is rich deposit
of oil and natural gas. My hon.
frieng Shrimati Yashoda Reddy just
now brought to the notice of the hon.
Minister how rich the Godavari valley
is in oil and natural gas. I also agree
with her that immediately without
any delay two seismic parties should
be sent to that area because even the
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explorations so far conducted are very
encouraging and further exploration
of this area will be very useful in
the interest and the prosperity of the
country. If we are able to get rich
products, there is also the advantage
of our becoming self-sufficient in pet-
roleum productg which will lead to the
development of the petroleum and
chemical industries. In view of all
these advantages, I support this Bill
and I am sure it will get the consent
of all the Members of the House.
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Shri P. Venkatasubbaiah) (Adoni):
Mr. Chairman, Sir, I thank you very
much for having given me an oppor-
tunity to speak on this Bill. As a
member of the Public Accounts Com-
mittee, I had an opportunity to go to
some of these places, especially to
Gujarat, Cambay and other oil fields,
where magnificent work is being con-
ducted by the ON.G.C. There also,
during our stay, the same apprehen-
sion had been expressed by the autho=-
rities concerned that in making the
rapid progress in the prospecting of
oil and natural gas, the acquisition of

land is coming in the way o? the
ON.G.C. I am very glad to see that
the Minister has come before the

House with this amending Bill sg as to
accelerate the progresg of exploration
and prospecting of oil and natural gas
in our country. According to the
Statement of Objects and Reasons of
the Bill, it is to overcome the difficul-
ty in acquiring land which is necessary
for the purpose. I would like to point
to the hon. Minister that at times in
our over-enthusiasm tp go ahead with
this programme, the peasants whose
lands are being acquired are put to
unnecessary and unwanted difficulties.
The authorities assume a sort of supe-
riority ang they do not try to know
the real feelings of the peasants who
part with their lands for the progress
of the country. There must be a
clear understanding and also a
thorough enquiry so as to see that the
peasants feel that they get adequate
compensation for the lands that they
are going to part with for drilling and
other purposes.
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Coming to the other activities of the
O.N.G.C, I could find that there has
been the neglect of the areas where
there are vast potentialities of oil and
natural gas to be produced. The other
<day, the Chairman of the O.N.G.C.
speaking in Madras said that the
ON.G.C. has got a huge programme of
conducting seismic and off-shore ope-
rations on the cost of Koramandal and
because of the lack of jigs, they are
not able to pursue this and they are
trying to get these from Gujarat.
‘This programme should not in any
way be hampered when there are vast
potentialities in that area. As many
kon. Members have already pointed
-out, there are vast potentialities in the
Godavari area ang also in the Cauveri
“area. The Andhra University has
conducted a survey so far as the Goda-
wvari area is concerned and their re-
port alsp must be with the hon. Minis-
ter. Keeping in view all these fac-
tors, I would only suggest to the hon.
Mnister that he should see that the
activities of the ON.G.C. are extend-
ed to this part of the country.

With these few remarks, I whole-
heartedly support this Bill and I hope
again request the Minister to see that
no farmer, no peasant, suffers for want
of adequate compensation went their
lands are taken up for this purpose.

Shri D. C. Sharma (Gurdaspur):
Mr, Chairman, Sir, I welcome this
Bill for more reasons than one. In
the first place, I wish to draw the
attention of the hon. Minister to the
fact that though some parts have
been surveyed from this point of
view, there are other parts which
are still neglected. I feel very happy
when 1 think of the Gujarat State.
I do not feel happy when I think of
the oil map of India so far as the
other States are concerned. Some of
my friends have drawn our attention
to the Cauvery basin and the Goda-
vari basin. T agree that these basins
require to be drilled, require to be
surveyed and require to be under the
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scrutiny of the programme of the
0il and Natural Gas Commission. I
would say, some parts have not been
properly dealt with. Of course, there
was the Jwalamukhi project. But
my feeling is that Jwalamukhi was
given up as a bad job before it had
been dealt with thoroughly, 1 also
feel that there are certain places in
Punjab and also in Uttar Pradesh
which reguire intensive surveying
and othe things. In the district of
Hoshiarpur, some attempt was made
to find out oil. But I think, the at-
tempt was half-hearted and, there-
fore, nothing happened there which
could be made a subject for pride
or a subject for rejoicing. My feeling
is that the = whole of this country
which, I feel, is a rich country in
oil should be surveyed, taken in
hand, and we should see to it that
our country becomes rich in »il and
gas. There was a talk some time
back that we would ask Pakistan for
gas and we were enthusiastic about
it. Of course, I was not happy about
getting any gas from Pakistan be-
cause our relations with Pakistan
have been degenerating steadily and
gradually all these years. Therzfore,
it is necessary that, in order that
India becomes self-sufficient in gas,
we should discover our own resources.

Sir, at the same time, I feel that,
though our Government is doing
something in this direction, there
are other foreign companies under-

taking this kind of exploration and
prospecting. I look forward to the
day when our Oil and Natural Gas
Commission will spread its beneficent
activities all over India and we chall
not be at the mercy of or tied to uny
foreign company. I think that that
is what has got to be done. For this
purpose we require acquisition of
land. T think that anybody who gives
land for this purpose is doing some-
thing which is highly patriotic. = He
may not get as much good out of it as
he expects, but I am sure that his
children and grand-children will reap
the benefits of his deed. If India be-
comes rich in oil, I think that every
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citizen of India will reap the profits
of it. Therefore, I think that there
should be no reluctance on the part
of anybody to part with his land for
this very beneficent purpose, for this
purpose which is patriotic to the
highest possible degree.

Now, the point is that we are work-
ing under a system which is, I think,
.outmoded. The hon. Minister of Pet-
roleum and Chemicals is not a per-
son who believes in things which are
obsolescent and which are antiquated.
T think that he is up to date and pro-
gressive in his outlook. The Land
Acquisition Act was passed in 1884,
before even I was born, and I do not
know why it has been kept going all
these years. We have had so much
of land reform in this country, but
the old Land Acquisition Act con-
tinues to be in operation. This Act
was the gift of the British Govern-
ment to us. The British Government
did not take ito account all the possi-
bilities of the uses of this Act, and,
therefore, their viewpoint was very
narrow; their horizon was very limit-
ed and their objectives were very
much circumscribed. Of course, it is
not the hon. Minister of Petroleum
and Chemicals who can bring about
a reforrn of this Land Acquisition
Act. But I do feel that that has got
to be done, and that has got 10 be
done from two points of view. In the
first place, the procedural part has
to be made as less unwieldly and as
much uncumbersome as possible.
Sometimes, the procedural aspect of
the problem takes so much time that
we feel lost in it, and we cannot see
the wood for the trees. Therefore,
I would say that this has got to be
simplified, !

In the second place, we have got to
take into account the value which
land has acquired during the last
twenty vears, What was the value of
land in my village in West Pakistan?
One bigha of land used to sell for
Rs. 100 at that time. I had some
lands over there, and in 1947 T was
offered Rs. 1000 for & bigha of land
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in that very village. I was not a pro-
phet, and I did not know that Parti-
tion was going to come about; other-
wise, I would have sold my land. The
land which was selling at Rs. 100 per
bigha in 1920 began to sell at Rs. 1000
per bigha in 1947. I do not know
what is happening there now, but you
can understand how the price of land
has appreciated during the last twenty
years in this country. Look at the
colonisers who have grown rich at
the expense of the poor land-owners.

My wvery respectful submission is
that the compensation which is going
to be given under the Land Acquisi-
tion Act of 1894 is a mockery. I think
that there cannot be anything more
unsocialistic than this; there cannot
be anything more inequitable than
this; there cannot be anything more
unfair than this. After all, as I said
yesterday also, I think that a piece
of land does not only mean something
in terms of bighas or acres; a piece of
land is tied up with our emotional life,
with our psychological life and with
the traditions of the family or the
house; it means so many things. And,
therefore, if you want a man to part
with his land, you should try to see
that he gets a good compensation for it
Further, I would say that if you take
a land from somebody here, you
should give him land somewhere else,
so that the compensation will be land
for land and not money for land. Of
course, the hon, Minister will say that
he has got nothing to do with this and
that this is something which comes
under another Ministry. All the same,
I would request him to see to it that
the compensation which is given js
adequate. At the same time, I would
also submit that the compensation
which is given is not delayed so much
that the poor man whose land is ac-
quired feels unhappy about the whoie
procedure, and he has to wait inde-
finitely and wait for very long before
he gets any compensation. If the hon.
Minister cannot step up the compen-
sation for the land, if he cannot give
the proprietor of land, land for land,
he can do at least one thing, namely
that he can give him the compensa-
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tion ag expeditiously as possible, We
acquired land for so many public un-
dertakings but the people whose lands
we acquired have been clamouring for
the payment of the compensation but
they have nt got it. Therefore, the
expeditious disposal of the compensa-
tion claims should be the policy of this
Government.

1 fee] that one of the biggest things
that has happened in free India is the
discovery of oil in our country and
the finding of natura] Gas in this
country. In this the Oil and Natu-
ral Gas Commission has playeq a very
important part. [ must submit that
they do not have enough equipment,
they do not have enough drilling
machines and all that kind of thing.
Of course, now, we are having our
own drilling machines ete. but we do
not have enough equipment. We donot
alsp have the required number of per-
sonel. We do not zlso have the techno-
logical know-how, the up-to-date
technological know-how of a country
like Rumania or other such countries
of the west. In spite of all these
things, the Oil and Natural Gas Com-
mission has a record of which it can
be proud, and of which the Minister
can be proud and of which I think
that we all can be proud. I hope that
this obstacle in the proper functioning
of the Oil and Natural Gas Commis-
sion will be removed and things
would be so arranged that the other
handicaps from which it suffers will
also be removed wvery soon,

1 congratulate the hon, Minister on
bringing forward this Bi'l, and T am
sure that he will make the map of
India in terms of oil much richer than
what it is today.

st aarw fag (F0ew) o e
wgaw, ™ fa=t & fag & wmad o=y
ZET FI YAEATR AT §, Wil w4
€1 579 7z W frage & f& o o@
947 §9 19 &1 @nT w@r ae fi
T TH A AT § IH I AW qE
fear smg 1 &% o GET g @ %
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T &1 &7 A1 JF qI T HC TES
REAT &, fome e @e g & wife
I 9T @it A A g wwr | &
59 faor ¥ 78 q@iaT qw feg § ¢
“Page 1, line 8—for “its functions

substitute “oil exploration and
production programmes”,

“Page l1—after line 10, insert—
“Provided that if the land so
acquired is of no use at a later
stage to the Commission, it shall
be offered to the owners from
whom the land was acquired.”.

TWAAH T WHW S WO
TFT A FIATN g TF FEAI FAqAT
qifgr | wT AwE FiEAr F fag
FHA TFAUT A § q1 78 SfaT wgr
2 7o fam fefem & fao
T oA lid & fam o dr
wum wfey a¢ 94 S s oaqrEr
FA ® FET & e wiw me o
TETOA #® FifsOr g & fAw oo
T T § e gafadr wEe w@
g famr o7 1T MEE " F FR A
|igr g | g9 98 JHig q fF
TFEeA | A fgien ey & feg
I g1 7 GEEET &1 WF AfEA
THE AT A7 W FAAHGH (L AT B
SR WIHE 1T 9T TAT FAT A6T |
W §F AAAT FT F&A 7 G A7 IH
TFT T7 AHT G AT & TR e
&1 &1 i o mfest § o G
F w5 ff | THF TT OFETIT AT
fefesom S=3mw & fag a=F §
i W A9, I A F F12 AT F# T
a7 @0 FTAa JE g awdl € ar
aE AT G T anve i qre frmat
& aTer &1 W fawg qg o 7% 47 )

i T wg 2 £ fr
A WT AL, AT A F A AL
¥ OEROHIT G F) WA § W
/I &, 917 M § T THA &7
i 1 @ % WA g AT
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AR FT a¢ T FAT e fw
¥ fow g & o o 4t 96t g
a7 3R arfow ot &7 9w S0onEm
|7 T § IAE OO FET AT A
F19 ZMAT LT | AW T qG A
Fiovre & qrw amEt @ F o fw 9w
IAAT F I FT gFd £ W AR
IAF W AT IF arfow & wT At
Ig I4T VAS § AT 9 fa| v
T g8 AT I9 &1 T 97 )

THF WAET THTT F IHA
o+ WrEFvE TIOEA & fRu osETaT
FAT 2 oy A § &€ ofet =
T &1 fafrma gidr @iy fF e
AT H, T AT F AT A1 W ST AL
warfaa aawdr g1, 0% fewde s
7 g1t aifge fe wre gt wafy #
qRT 9T A F A FL qF HIT A AL
T dFArwE w1 fgfar % fag
FraaE 7 g A% A1 {6 g I 3=
FIOAFTA #( fga FT & JEAT |

14-23 hrs.
[Mr. DepuTY-SPEAKER in the Chair]

THE A9 g7 A TH 419 FT 6T
Tare T & fF Rl #T s g
2 o=, T AT, & WF ¥ 9T F0E
Fer ifew w8 8) @ § Wi F faw
Iog & Wog wiE FHET fawd 9w A
T FHE 4% T A% 77 ¢ F a9 1%
s wgr o T E g A s fE
dmmifas o7 #g7 & s 5 Anfaea
TN Fg & ATIT F1 AT A FAT FI7
FET fgar & fF R ge 99 &9 ®)
fagerr & awiwEE g1 9@ a1 o
= d=r gi s v 9EE SRr wre
X1 FoAr gefara fr qff g g
TG g9 IH  AET W AT dd § |
Ffea gr AT e g1 W@E 1 W FH g
% WEW ¥ T o7 A FIN ¥W ¥ A
506 (Ai) LSD—S.
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#oft 7t 7w RVE ) w oA ¥
7 gt e S g g W & o
T AT w1 sdfex AT aifeq WY
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T | T9F T %1 399 Fpar amg Afew
2w T § 5 @ a # g s
ifeq 37 AT T WY &) AT WeAd
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T8 F19 AgT ) qFT § | gwieg
N WTF AHA 3, ¥ GHE T § IAR
qTET AT FT | AT AT TG
qaTT & | I I qE AT wOe
# TIT T g Iew T2 @ = MG
F w2 F1 T9 ¢ A 5 # groet w7
WIE | T8 I gH W I & W g
foraar i mmost cara 1 S feame
oY g =T FOT E, WA G_T F@T
% 59 foarT w1 god aods g @
97 fF o e ¥ I T a8 Fgdl
2 5 dmdniz &9 g1 W | ag
It fFarat aF arfaw @t ST E )
afaw 7z I fFaet &1 &7 9,
I TF § gwaArs FT & G |1 fw
FAY o T AF | FART FAN, A,
T 7 &1 rd | frmm & o gEfaT
faar w13 2@ ganfan s 9991 A
Ty faar o 1 @ wETEw A
IR FIfaAT & @7 a1 SwEaT w1
sifgar g & g & o § TR
T T AT qfeh & ATHTART GORT A |
#F uF ax fRe ddr wgRT &1
gaaIe 2T § W T W L&A §
fm gure W & Rifaaw &1 e
weg qLr g1 A |
Shri Himatsingka
port the provisions of the 0Oil
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Natural Gas Commisison (Amend- taken up for any such purpose as little

ment) Bill It is a welcome measure.
It is absolutely necessary that when
land is acquired for any useful pur-
pose like that of the Commission,
there should be no delay so that the
Commission's work of exploration
can be started immediately. In fact,
that applies to all useful purposes for
which land may be acquired,

Along with the land being made
available to the party requiring it, it
should also be seen that compensa-
tion for such acquisition is paid to the
owner as quickly as possible. So far
as the price is concerned, I think the
Zand Acquisition Act takes ample care
. that the price will be market price
plus 15 per cent for compulsory ac-
quisition. So the question of price
does not stand in the way. The ques-
tion is of expedition. If land is ac-
quired under a particular part of the
Act, it takes a longer time than when
it is acquired under another part,
under Part IT as has been proposed
in this Bill,

1 therefore, give my wholehearted
support to the Bill and hope that the
hon. Minister will be able to push
through the work that the Commis-
sion is doing so that our country may
be self-sufficient in oil products and
may not have to depend on imports
which means a lot of foreign exchange
expenditure and gther things.

Shri C. K. Bhattacharyya (Raiganj):
This Bil] is a very simple one. When
the Oil and Natural Gas Commission
requires land, it must be made avai-
lable to it as expeditiously as possi-
ble. In this connection, I am reminded
of the opinion expressed by a Russion
expert in one of his lectures in Cal-
cutta University when the proposed
Express Highway from Calcutta to
Durgapur was being designed. He hap-
pened to be in Calcutta at that time
and in a lecture at the University, he
sajd that in a place where food is
scarce, agriculural land should be

as possible. That was the gpinion ex-
presed by him in reference to the
proposed Express Highway,

But if land is to be acawred for any
purpose, it is for the purpose given in
this Bill. If acquisition of land is justi-
fied for any object, that is the object
given in the Bill moved by the hon.
Minister today. As I think of it, I
am reminded of the hon, Minister's
statement in the Rajya Sabha that oil
may be found in Port Canning area or
the southern part of Bengal. That
encourages me further to give my
support to the Bill. Sometime back,
there was g report in the newspapers
that oil may be found even in North
Calcutta.  That is the area from
which I come. If the hon. Minister can
succeed in fiinding oil in Nerth Cal-
cutta, we shall give jhim whatever
area of land he requires, though land
there is very costly,

In any case, this proposal made in
the Bill should be considered. I would
urge only one caution as uttered by
Shri Samanta, that is, when land is
acquired and people are ousted from
the land, they should be given com-
pensation to meet their regirements
for getting themselves rehabilitated
in another part of the same area as
quickly as possible. With that amount
of concession made for the persons or
villagers whose land would be ac-
quired, we give our wholehearted sup-
port to this Bill,

Dr. M. S. Aney (Nagpur): 1 want
to make only one suggestion. This Bill
is very usefu! But in one or two
cases after the acquisition pf land
there has been  dilatory process. I
know of instances where steps were
taken for acquirig land, and then
having acquired it years were taken
for making any use of that land. For
the gake of example T may mention
only the case of the Hingoli-Khandwa
line. The land was acquired for years
together. Then nothing was done. The
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scheme which was started was aban-
doned even, and the people thought
that their land was gone and it was
not used by the Government. The
compensation was not being received
by them for a long time. On account
of this dilatory process people are dis-
gusted with this procedure under the
Land Acquisition Act, I wanl the hon.
Minister to be particular about this
‘matter. No doubt this is a matter for
the State authorities., but if there is
pressure from the Central Govern-
ment to have it done by a particular
time and particular care is taken to
see that those persons whose lands
are acquired will get proper compen-
sation and that to in proper time, then
there will be a good realisation and
support on the part of the people. For,
after all, the people's support is re-
quired for the success of the work that
is started there. This was the main
thing that I wanted to press upon the
attention of the hon. Minister.

Discovery of oil is one of the most
important chains from the point of
view of the industrial development of
the country in this post-liberty period.
If there is anything to our credit
which we can show to the world, it
is the discovery of ecil. I believe we
should be able to make good use of
that and try to utilise those oil re-
sources in the land as much as possi-
ble and as early as possible. I wish the
hon. Minister every success in this
line,

Shri P. N. Kayal (Jaynagar): After
Independence, it shou'd have been the
duty of the Government to make the
people in general feel that it is their
government, that itis a government of
the people for the people and by the
people. Invariably in all cases where
the Governmens have come forward
to acquire any piece of land some sort
of a resistance has been put up by the
owners of the land. I think this is
the experience that can be gathered
from a'l corners of this country. For
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having the co-operation of the people,
particularly those peasants or small
landholders in the village side who are
illiterate, Government should be more
and more careful in their dealings
with the people.

There are two aspects that should
be taken into consideration in giving
compensation, or whatever it is, to
the owner of the land. The first as-
pect is that the land belongs to the
peasant, and that land to the peasant
is much more valuable to him than
even a few thousand rupees, what to
talk of reasonable price or Market
price. The man who owns only one
acre or two acres of land feels
a sense of possession, and he wants
to enjoy from his sense of posses-
sion. He is poor and starving or
half-starving, but he does not want
to give up that possesion. So that as-
pect of the matter should be taken
into consideration in giving compen-
sation to the people whose Jand the
Government proposes {o take away.

The second aspect is this. I would
request the hon. Minister to appre-
ciate that, say, for driling purposes,
for exploring oil ete. Government will
have to incur heavy expenditure. So,
why does he want—as if to deprive
the poor peasant of his possession---to
take protection under the Land Ac-
quisition Act? He can straightway go
to the peasant and tell him, “Here is
another piece of land, which is more
profitable perhaps than the land
which we are going to acquire.” Then
Government could have wvery easily
carried out its purpose.

So my contention is, not only for
this Oil and Natural Gas Commission
but for any public purpose. for a
purpose which is really beneficial to
the whole nation, it is not so easy to
make a small man convinced about the
real gravity of a particular matter.
So it is better to make that illiterate
or small landholder feel that what-
ever he has to give or sacrifice, in liey
of that he is getting something more.
Therefore it is that kind of attitude
which should be taken up by the Gov-
ernment, so that really we will be
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serving a far bigger purpose, That

purpose is that the people in this
country will begin to feel that the
Government is theirs and is not a
government run by any foreign ruler.

=t M A wwET (%AgY) ¢
IMeT WERA, IH 99 fa@ fawr
g7 gre| & faar< g1 @ @, & IE
AT FEAT g, FIF A 72 sgaear
T A 7 § fF oE wdw S e
THETTT #1 ATET, 7 OF AEAAE
F14 & fo mErmT &1 75 Tt T
sTa: 7z Z&n qar § 5 fm ada o
B B2 FNE G4t ¥ &, AW W
fREr w77 §, 92 X 1 7 AT A%
Srae fatz & fag w1 syaear 7E7
TE | TH T AT T qGAGZ | AT
#1 g8 Ffrandt fagis o Fra w70
Tifgr f& 1T B2 Fae F1 FE
oqt g & JEr 2, faw ox wEe
giar &, | o o q=r fwar s
g ar zas qr = f23 9 wfeo
w7 UHT smreqT & wAr Aifgy
T afaT o U == A7 F | F A
g fir 7 72 fawre A1 & eqre Py sy
=ifzT

T wrf 7w A4 fr gere Im
® a9 2T ATFEFE TW &7 AEAETEAT
& #7 gafau fag gt o7 § ey
g 351 mam faar @ o=TiEm
] WY g WU omar & fw adr
THF AT F AT TF FEEAA T
SV IE F, AT AR F1 /@ TF
qFgaat F fore £ agAT § e
Wt FAsr SfeT quEar adf famar
giﬁmmrmmamg,m
s FF 9T, A1 5 g g, v
AL K oM I Tfgg | e,

¥y Far ¥ @90 oI I QAT A
w2 fom o < e T 9, "%
FT [T T A ag IT FAAT § g
fret a4 =1 o waw  fEer, R A
of sqgeq o1 A& &1 o€ 5 3
AT FCF [OAT A9 fATE F7 a9 |
73 g7 wEwT § 1 fang &7 § w
FafF AA FT FAT § W gF oF AT
¥ oATEAr 99 W R, RTO T
qFAT AT ET E WIT FAST FRifaEd
T & fAc 29 g f1 a%T
41 W 7 fau fr 1 gEaas
2, 32 AT WOET eq S qrfed
o1 fagas zot+ ATEA ¥ gAF a@mv o
gr 7 fom wm & fAan oww F9m
AA A SAALAT 2, HAG ATT K N AN
afes orT fanr  freT s & oo o,
famr frdt fumr & fag ot 33 92+
&1 T St s, faed R o a1 sanga
graT 31, Sa% foo w91 F &7 & 997
T % O qg qaeqT 1 A70 fF Id@=
¥ aga AA IR A o arfw &G
FTH d WA T4T HGT qf@7 A FT
T G197 #7 qE |

Shri Hem Raj (Kangra): Mr.
Deputy-Speaker, we welcome this
Bill which had been suported by all
the hon. Members of this House, With
its expanding activities, the ONGC
should expedite its work and land
should be easily available. But it is
also very necessary that compensation
should be expeditiously paid. In my
own area when this Commission start-
ed its work some five or six years ago,
I had to represent against the delay in
payment of compensation. The Com-
nission occupied very wide area,
sometimes for drilling purposes or
for other purposes. Sometimes
good lands are taken but very
small compensation is paid. They
should be liberal so far as com-
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pensation is concerned, Persons who
are displaced from the lands should
also be cared for. We represented in
our area that whenever gome works
are started, at least in young men of
that area should be given some em-
ployment in that particular area. But
all those requests have not been heed-
ed so far. Sometimes they take land
for building roads because drilling
takes place in the interior and they
have to build roads. In such cases
some very good agricultura] lands are
taken and those persons are displaced.
They shomld take a humanistic view
and provide some employment for the
people of those areas. Drilling has
again taken place in the Jwalamukhi
area which the hon. Minister has al-
ready visited and [ hope that the peo-
ple of that area will also be given
some representation for training pur-
poses.

There is a certain road built by the
disirict board. But that road was cut
off when the ONGC constructed its
own road. Either the use of the road
which has been build by the ONGC
should be permitied for traffic pur-
poses or the road built by the district
board, now zila parishad, should be
constracted by ONGS for transport
purposes. Even though representa-
tion was made. no heed was paid to
it. Whenever they construct such
roads, they should be thrown open to
the public; they should not be closed.
No doubt there may be some security
purposes. But if some passes are jssued
under certain conditions that road can
be opened. With these words, I request
the hon, Minister to arange for ex-
penditious compensation, as for ex-
peditious acquisition, and for libera-
lisation of compensation. With these
waords, T support this Bill.

Shri Humayun Kabir: Mr. Deputy-
Speaker, I am grateful to all the hon.
Members who have taken part in this
debate. This was one of the occasions
when there wag unanimity in the
House for a constructive purpose,

The remarks made by hon. Members
may be grouped broadly under three

VAISAKHA 8, 1886 (SAKA)
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heads: reference to acquisition me-
thods, reference to compensation and
a large number of references to the
need for further exploration. Some
of the remarks. though extremely
valuable, were not strict]y pertinent
to this Bill. Acquisition methods are
not determined by us; they are laid
down in the Act itself and the State
Government follows that procedure.
1 accept in principle the suggestions
made by more than one hon, Member
that fair price should be paid as ex-
peditiously as possible whenever land
is acquired. In certain cases we have
depositeq the money into the respec-
tive treasuries and it is for the State
Government to make payments. If
we can help in any way in this mat-

ter, we sha]] always be willing.
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So far as fair price is concerned it
has been mentioned by hon, Members
that the prices are fixed according to
the law, Where it is taken for a pub-
lic purpose under any urgency, some
times prices are slightiy higher than
the actual market pate at that time.

My hon. friend Mr, Samanta raised
a question: sometimes land is acquired
at one stage and notice is given and
price is fixed at the time of issue of
notice; price ig actually paid when the
land is taken over. This matier also
does not directly come into this Bill.
This matter shoulq be taken up sepa-
rately. Perhaps some kind of a fair
compromise could be found. If notice
is given and land is in the use of the
owners of land and at a later date
the land is taken over for a public
purpose, if compesation has to be paid
at the latter rate, it sometimes may
make the scheme uneconomic, But this
is a matter which should be examined
carefully and j settlement should be
found which is fair both to the owner
of the land and also to the public
enterprise,

With regarq to compensation, I have
dealt with that point; it has to be paid
as expeditiously as possible. It was
suggested that Jand should be given
for land. Obviously, the ONGC can-
not undertake any such responsibility,
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[Shri Humayun Kabir]
Where will the land come from? Nor-
mally our requirements will not be
very much. It is generally a small
area we take for drilling purposes.
Of course for other purposes, some-
times more land is required. But in
all cases, the ONGC will iry and sce
that as little land is possible is taken.
We do not also want to tie up the
hands of the Commission unnecessarily
That is why this Bill has been intro-
duced. Very valuable equipment used
for drilling purposes—sometimes its
value at a drilling site may be a crore
or gore—and very highly qualified
technical personnel are employed; any
undue delay will slow down the pro-
gramme and will add very greatly to
the cost of exploration and production
and thus in a way retard the develop-
ment of the national economy. That
is why we have brought forward this
Bill

Then, many hon. friends suggested
that there should be exploration in
other areas. I can assures the House
that our purpose is to search for oil
wherever it ig awvailable. A fairly
large ares has already been covered.
About 300,000 sq. kilometres have been
covered by gravity survey, and for
seismic survey, 23,400 line kilometres
have been done. In respect of geolo-
cal survey, about 31,000 sq. kilometres
of detailed mapping and 88,000 sq.
kilometres of semi-detailed mapping
have been already accomplished, and
about 11,000 line kilometres have been
traversed. But ours is a vast country
—two million sq, miles approximately
—and that is why we are anxious that
the progress of the Oil and Natural
Gas Commission should expedited.

I am sorry to say that there has
been some slowing down in reaching
the target of the third Five Year Plan.
at the begining of the Plan, the tar-
get had been fixed at about 600 wells
but because of the difficulties which
have been faced in the first three
years, because of the difficulties, in
Assam_ with regard to the access to
the land, ang because of the difficul-
ties in Gujarat in acquiring the land

APRIL 28, 1964 Natural Gas Commis-
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this target had to be revised slightly
onwards. 1 have askedq the 0il and
Natural Gas Commission to go into
the matter once again and see if we
can expedite the processes so that as
much survey as possible may be under-
taken in the remaining two years of
the thirq Five Year Plan,

Shri Oza referred to the difficulty
of other companies. I can understand
that there may be difficulties, but there
is one distinction between the Oi] and
Natural Gas Commission and the other
companies. This is entirely for public
purpose, and it may be regarded al-
most as a limb of the Government,
and therefore, the amendment which
I have brought forward is logical. It
Wwas in fact long overdue. It was only
because acquisition for companies in
the past was comparatively easy that
this had been put in that part of the
Land Acquisition Act, but the moment
difficulties were faced we have
brought this before the House. I am
happy to fing that the whole House
has suported this measure.

I am grateful to Dr. Singhvi for his
extremely kind remarks. He wanted
me to give a picture of the petro-
chemical industry. I do not think this
would be the proper occasion for that,
but I shall take the opportunity of
taking the House into confidence and
placing our programmes if the petro-
chemical industries perhaps early in
the next session because by that time
some of the studies wil] also be com-
plete. Broadly, the picture is that we
want that the petro-chemical indus-
tries should develop in different re-
gions of the country, for we feel that
through these petro-chemical comple-
xes, the economic improvement of the
country can be carried out at a more
rapid rate than by almost any other
type of industry that we can think of.

Some friends might have seen the
recent anouncem.nt which was made
on the occasion of the 70th birthday
of Mr, Khrushchev wherein Soviet ex-
perts have said that the Soviet Union
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made the first giant stride in indus-
trialisation by the electrification of the
country and now they are taking the
second giant stride by what they call
chemicalisation of the country by in-
troducing petro-chemical industries on
a vast scale. But, as I said, I
propose to place my programmes for
petro-chemical industries perhaps fair-
ly early in the next session of Parlia-
ment.

‘There is one point which  Shri
Warior raised and he is again rising
to ask me about it. He asked me if
there have been cases where land has
been acquired and has not been used.
He referred to the phytochemical pro-
ject in Kerala. For one thing, the
phytochemica)] project is no longer
hanging. There will be no phytoche-
mical project in that area. We have
already informed the State Govern-
ment and the State Government is
anxious to have that jand back, but
the case of the phytochemical project
and the case of Jand for the Oi]l and
Natural Gag Commission are entirely
different. There we need a large area
for development of the industry; here
we take the land for exploration, and
the exploration is quickly done, and
if the land is useful for finding pet-
roleum or gas. We will of course keep
it. If it is not, there is no reason why
the the Oi] and Natural Gas Commis-
sion should hang to that Jand. It will
be returned as soon as possible. The
0il and Natura] Gas Commission wil]
dispose of that Jand in the best possi-
ble manner.

Shri Warior also asked whether we
should leave the compensation to the
State Government. 1 have already
discussed this with a number of other
points raiseq about this question. It
hag to be through the State Govern-
ment, but whatever help we can give
in making the fund available—paying
the deposit in the treasury or other-
wise make it available to the State
Government—we shall not fail on our
part.

With these words, I once again thank
al] the Members who have taken part,
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and [ am grateful to them for their
support.
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Dr. Ranen Sen (Calcutta East): Is
it a fact that natural gas has been
found in the waters of the river
Hooghly and that the Oil and Natural
Gas Commission is investigating into
it and, if so, what is the actua] posi-
tion?

Shri Humayun Kabir: It is not
strictly relevant to this Bill. But 1
wil] tell my hon. friend that I had
a letter to that effect from an hon.
Member of the other House; I have
asked him to give me further details.

Mr. Deputy-Speaker: The question
is:

“That the Bil] further to amend
the Oil and Natural Gas Commis-
sion Act, 1959, be taken into con-
sideration.”

The motion was adopted.

Mr. Depuiy-Speaker: We shall now
take up clause-by-clause consideration,
Clause 2. Shri Yashpal Singh has
got two amendments, .

Shri Yashpal Singh: Sir,
move:

I beg tle

(i) Page 1, line 8,—
for ‘its functions" substitute—
‘0il exploration and produc-
tion programmes”. (1)
(ii) Page 1,—
after line 10, insert—

‘Provided that if the land so
acquired is of no use at a later
stage to the Commission, it shall
be offered to the owners from
whom the land was acquired.”

ag W1 A WATAT § IR WAL

@ K g &1 % Rava Adf
gAY Wifigy Fifw oy T F AS T
fad & | @ wiTde ar ag § B g
fas; feferr qooer & fay & onfiw @
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qHAT & | FTAT T & A s
! WAL &0 R F A g
FEAT T o gafed star § ogw W 2
I §, ¥ wiysHe &1 wowy € 2
& we fos fgfar oo & for
wifgd &Y AFTET &1 AF | FHAT
W ghadl &t &ifewt & faqg
I ot Il § a8 e deq 9T AT
T, w4 5 & wWud waede § W
T2 g & —

Page 1.—

after line 10, insert—

“Provided that if the land so
acquired is of no use at a latter
stage to the Commission, it shall
be offered to the owners from
whom the land was acquired,

TR AHM FT FELT A g AT fam
g frr o T o7 I gra q
ag e &1 aroe #1910 | 98 AT
f& oim &1 F, T F&  fFET
®1 ATTH &V AT | gra & Wil
fomg oeftr ot T§ & TET ®7 amOw
%1 oy | A #1 wide deg s
gar 7 g1 fx fF7aa § o9 w=wE
F1 a1 frar &y aafe w1 oag
g% ¥ 797 794 § {F 9 TFF T
9T AT FAIT &4 F fow Ja g
arar & @ far susr PRy @@ o#
TR A g afed

7 W=l & g & H9d AR
T oFn g

Shri Humayun Kabir. 1 take it that
my hon, friend has moved both the
amendments simultaneously and so
my reply also wil be together, to both
of them. The first amendment that
he wants to be carried is that the
function of the oil exploration and
oreduction programme should be res-
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tricted. The Oil and Natural Gas
Commission explores not only for oil
but also for natural gas. and there are
many other ancillary activities. The
functions of the Qil and Natura] Gas
Commission have been defined fairly
carefu]ly. I do not think it woulg be
proper to put any restriction. I may
inform the House that the land that
we require is not generally a very
large area; the expectations are a few
hundred acres only per year. There=-
fore, the fears which my hon, friend
hag are not justified,

Regarding the second amendment, if
the Oil and Natural Gas Commissiorn
is not using the land, of course, it will
be disposed of. 1 do not think there
should be any restriction in the way
in which it is used. But I can assure
him through you, Sir, that we shall
give executive instructions to the Qil
and Natural Gas Commission that
wherever possible, if the original
owner wants to come back, he should
be given the first preference. I go
not think it will be proper to impose
any restrictions by law on the Oil and
Natura] Gas Commission for this pur-
pose,

1 therefore regret that I cannot ac-
cept either of the amendments.

Mr, Deputy-Speaker: Does the hon.
Member withdraw his amendments?

Shri Yashpal Singh: There is
question of withdrawal,

no

Mr. Deputy-Speaker: Then I shall
put them to the vote,

Amendments Nos. 1 and 2 were put
and negatived.

Mr, Deputy-Speaker: The question
is:

‘That clause 2 stand part of the
Bill.”
The motion was adopted.
Clause 2 was added to the Bill,
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Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Humayun Kabir: I move:
“That the Bil] be passed.”
Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.

INDIAN MEDICAL COUNCIL
(AMENDMENT) BILL

The Deputy Minister in the Minis-
try of Health (Dr. D. S, Raju): Sir,
I beg to move:*

“That the Bill further to
amend the Indian Medical] Coun-
cil Act, 1956, be taken into con-
sideration.”

The Indian Medical Council Act has
been in force for the last few years.
At the time of its coming into force,
Jammu and Kashmir was not inclu-
ded in that, because there was no
medical college then. Subsequently a
medical college was started there and
now the final year students are ap-
pearing for the examination in May
this year, So, with the intention of
bringing those medical graduates
under the purview of this Act, this
Bill has been brought forward.

Actually the State Government of
Jammu and Kashmir have  been
requesting us for sometime and the
university also are anxious that this
Act should be amended, because that
will give the facility to doctors of
Jammu and Kashmir to seek service
anywhere in India. They can come
and practice here and there will be
emotional integration also, From that
point of view, this is a very good
feauture,
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In our experience of the working
of the Act, we have found some lacu-
nae in it and in order to plug them,
we have brought forward a few more
amendments also. One of the jmpor-
tant things is now we are providing
for compulsory registration of all
medical graduates. Whether they are
M.B.B.S. degree-holders or licentiates
they must be registered before they
can practice or seek Government em-
ployment or give any certificate or
give medical evidence in a court of
law. They must be registered either
in the National Register or in the
State Register. If they do not do it
and if they contravene the provisions
of this section, they are liable to
punishment, which may extend to
Rs, 1,000 fine or imprisonment of one
year or both. Of cdurse, the courts
have the power to reduce it.

Secondly, the Indian Medical Coun-
cil is authorised to prescribe ethics
and code of conduct for the medical
practioners, It is also an important
provision,

As hon, Members know, there is
very rapid expansion of medical col-
leges in India, Now there are about
B0 medical colleges. Whenever there
{s such g rapid expansion of medical
education, there is bound to be some
lowering of standads in any country.
It has happened in Russia, China and
other countries. So, we are afraid
that this dilution or lowering of stan-
dards may occur in India also To
safeguard against this contingency.
we are investing the Indian Medical
Council with certain powers. Before,
also, the Indian Medical Council has
been sending medical inspectors to
the universities and wvarious medical
colleges at the time of the examina-
tion. We have found that this is not
adequate.  So, the Council is now
authorisd to go into the question a
little deeper and to study the question
of standard, syllabus, the curricula that
are prescribed the equipment provid-
ed, the qualifications of teachers, ete.

*Moved with the

recommendation of the President.



